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     ITEM NO.15                     COURT NO.1                 SECTION PIL

                           S U P R E M E C O U R T O F     I N D I A
                                   RECORD OF PROCEEDINGS

                          Writ Petition(s)(Civil) No(s). 406/2013

     RE-INHUMAN CONDITIONS IN 1382 PRISONS                     Petitioner(s)

     (with appln. (s) for exemption from filing O.T.)

     Date : 04/08/2014 This petition was called on for hearing today.

     CORAM :
                         HON’BLE THE CHIEF JUSTICE
                         HON’BLE MR. JUSTICE KURIAN JOSEPH
                         HON’BLE MR. JUSTICE ROHINTON FALI NARIMAN

                               BY POST
     For Petitioner(s)

     For Respondent(s)
     West Bengal               Mr. Anip Sachthey ,Adv.
                               Mr. Mohit Paul, Adv.

     Odisha                    Mr. Ashok Panigrahi ,Adv.
                               Mr. Santosh Kumar, Adv.
                               Ms. Ashmi Mohan, Adv.

     Rajasthan                 Mr. S.S.Shamshery, Adv.
                               Mr. Irshad Ahmed, Adv.

     Chandigarh                Mr. M.S. Doabia, Adv.
                               Mr. S.S. Rawat, Adv.

     Haryana                   Mr. Manjit Singh, Sr. Adv.
                               Mrs. Vivekta Singh, Adv.
                               Ms. Nupur Choudhary, Adv.
                               Mr. Sanjay Kumar Rathee, Adv.
                               Mr. Kamal Mohan Gupta, Adv

     Nagaland                   Mr. Balaji Srinivasan ,Adv.
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     Tripura
Reason:
                               Mr. Gopal Singh ,Adv.
                               Mr. Ritu Raj Biswas, Adv.

                                Mr. Kamal Mohan Gupta ,Adv.
                                    2

Bihar                 Mr. Rudreshwar Singh, Adv.
                      Mr. Samir Ali Khan ,Adv.

Jharkhand             Mr. Tapesh Kumar Singh ,Adv.
                      Mr. Mohd. Waquas, Adv.



Assam                 Ms. Vartika S. Walia, Adv. for
                      M/s Corporate Law Group

U.T. of Andman        Mr. K.V. Jagdishvaran, Adv.
                      Ms. G. Indira ,Adv.

H.P.                  Mr. Suryanarayana Singh, Adv.
                      Ms. Pragati Neekhra ,Adv.

UP                    Ms. Pragati Neekhra, Adv.
                      Ms. Upendra Mishra, Adv.

Uttrakhand            Ms. Rachana Srivastava ,Adv.
                      Mr. Utkarsh Sharma, Adv.

            UPON hearing counsel the Court made the following
                                 O R D E R

                 List the matter        after eight weeks.

                 In      the    meanwhile,         the    States/Union

        Territories which have not filed their responses

        may file their respective responses.

                 In default, the Court may be compelled to

        seek       the         presence       of         the        Chief

        Secretaries/Administrators.

            (PARDEEP KUMAR)                          (RENU DIWAN)
               AR-cum-PS                             COURT MASTER


